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Over Drarts by States 

·520. SHRI KANWAR LAL 
GUPTA: 

SHRI J. B. SINGH: 
SHRI SHRI GOPAL 

SABOO: 
SHRI ONKAR SINGH: 
SHRISRADHAKAR 

SUPAKAR: 
Will the Minister of FINANCE be 

pleased to state : 
(a) the details of over drafts by each 

State Government on the Reserve Bank of 
India; 

(b) whether Government propose to 
check such over drafts ; and 

(c) if so, in what manner and the reo 
action or the State Governments thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ISHRI P. C. 
SETHI) : (a) The Governments of Andhra 
Pradesh, Assam, Bihar, Kerala, Mysore, 
Nagaland, Orissa, Rajasthan and Tamil 
Nadu are currently running unauthorised 
overdrafts on the Reserve Bank. Their 
overdrafts as on the 10th March, 1969 
were :-

States Rs. in lakhs 
---- - ---

Andhra Pradesh . 70 
Assam 847 
Bihar 739 
Kerala 643 
Mysore 1037 
Naaaland 150 
Orissa 537 
Rajasthan 2456 
Tamil Nadu 2368 

(b) and (c). The Government of India 
have always been anxious that the State 
Governments should avoid recourse to un-
authorised overdrafts on the Reserve Bank. 
This question was also referred to the Fifth 
Finam;e Commission who have exhaustively 
dealt with this problem in their interim 
report. The Commission's recommendations 
have been brought to the notice of the. 
State Governments atlll the State Governments 
presently in overdraft have also been 
asked 10 indi~ate the measures enviSilgcd by 
them to clear their CUlfent overdrafts on the 
Reserve Bank. 

Lire Insurance Corporation 

'521. SHRI A. SREEDHARAN : 
Will the Minister of FINANCE be pleased 
to state: 

(a) the authorbed and paid-up capital 
of the Life Insur ance Corroration of India, 
Bombay at the time or its inception and 
as on the 31st March, 1968 ; and 

(b) the working resuIts of the last three 
years and the nature of irregularities found 
by Government and the action taken by 
Government in each case ? 

1 HE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADlA) : (a) The Life Insurance 
Corporation was started with a carital of 
Rs. S crores from the Government and there 
is no change in this amount. 

(h) An Annual Rcrort on (he worUng 
of the ClIrroralil'lI i. rrcscllted to Parlia-
ment every year in pursuance of the pro-
visions of Section 29 of the Life Insurance 
Corporation Act, 1956. The statutory audi-
tors have not rerorted any financial irre-
gularities in their Audit Reports and hence 
there was no need to take any action. 
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